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Coconut Husk Control (A im .) 
Owoat, 1976, Csrnmao Accounts or 
CrOtR BRKTAKtnutM FOR 1973-74
and Comments or CoM pmoun & 
Auditor General on tbs Annual 
Report or DSIDC you the fbhxod 

moM 15-2-72 to 31-3-72

SRXU B. P. MATJRYA: On behalf
of Shri A. P. Sharma, I beg to lay 
on the Table—

(1) The Coconut Husk Control 
(Amendment) Order, 1979 (Hindi 
and English versions) published 
in Notification No. S.O. 2168 in 
Gazette of India dated the 26th 
June, 1976, under sub-section (6) 
of section 3 of the Essential Com­
modities Act, 195S. [Placed in 
Library. See No LT-10991/76]

(2) A copy of the Certified
Accounts (Hindi and English ver­
sions) of the Coir Board, Erna- 
kulam for the year 1973-74 and the 
Audit Report thereon, under sub­
section (4) of section 17 of the 
Coir Industry Act. 1953 [Placed
in Library. See No. LT-10992 76]

(3) A copy of the Comments
(Hindi and English versions) of 
the Comptroller and Auditor 
General on the Annual Report of 
the Delhi Small Industries Develop­
ment Corporation Limited, Delhi 
for the period from 15-2-71 to 
31-3-72, under sub-section (1) of 
section 619A of the Companies Act, 
1956. [Placed in Library. See No.
LT-10993/76].

N otifica tion s under T am il Nadu 
Paym ent or Salaries A ct, 1951 and a 

Statem ent

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay 
on the Table—

(1) A copy each of the following 
Notifications (Hindi and English ver­
sions) under sub-section (ft) of sec­
tion 14 of the Tamil Nftdu Pay­
ment of Salaries Act, 1951 read with

clause (c) (iv) of tb* Proclamation 
dated th6 31st January  ̂1976 issued 
by th« President in relation to the 
State of Tamil Nadu:—

(1) S.R.O. A -444/75 published 
in Tamil Nedu Government
Gazette dated the 22nd October, 
1978 making certain amendment 
to the Tamil Nadu Ministers' 
Travelling Allowance Rules, 1951.

(ii) S.R.O. A-445/75 published 
in Tamil Nadu Government
Gazette dated the 22nd October, 
1975 making certain amendment 
to the Tamil Nadu Legislature 
Travelling Allowance Rules, 1955.
(2) A statement (Hindi and

English versions) showing reasons 
for delay m laying the above Noti­
fications.

[Placed tn Library. See No LT- 
10994/76]

Notifications under Navy Act, 1957

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B PATNAIK): (1) I beg to relay
on the Table a copy each of the 
following Notifications (Hindi and 
English versions) under section 185 of 
the Navy Act, 1957.—

(i) The Navy (Pension) First 
Amendment Regulations, 1978 pub­
lished in Notification No. S-R-O. 98 
in Gazette of India dated the 1st 
May, 1978. [Placed in Library. See 
No. LT-10840/76].

(ii) The Navy Leave (Second
Amendm ent) Regulations, 1978,
published in Notification No. S.R.O. 
100 in Gazette of India dated the 
1st May, 1978,

(iii) The Navy (Pension) Second
Amendment Regulations, 1978,
published in Notification No. S.R.O. 
108 in Gazette of India dated the 
8th May, 1976.

(hr) The Navy (Pension) Third 
Amendment Regulations, 1978,
published in Notification No. &R.O.
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10ft in Gazette of India dated the 
8th May, 1976.

(v) The Navy (Pension) Fourth 
Amendment Regulation, 1976, pub' 
Halted la Notification No. S.R.O. 114 
in Gazette of India dated the 8th 
m y , 1976.

[Placed in Library. See No. LT- 
10075/76].
(2) I beg to lay on the Table a copy 

each of the following Notifications 
(Hindi and English versions) under 
section 186 of the Navy Act, 1957: —

(i) The Navy (Pension) Fifth 
Amendment Regulations, 1976, pub­
lished in Notification No. S.R.O. 180 
in Gazette of India dated the 17th 
July, 1976.

(iij The Navy (Pension) Sixth 
Amendment Regulations, 1976, pub­
lished in Notification No- S.R.O. 181 
in Gazette of India dated the 17th 
July, 1976.

(iii) The Navy (Pension) Seventh 
Amendment Regulations, 1976, pub­
lished in Notification No. S.R.O. 189 
in Gazette of India dated the 31st 
July, 1976.

(iv) The Navy (Pension) Eighth 
Amenlment Regulations, 1976, pub­
lished in Notification No. S.R.O. 190 
in Gazette of India dated the 31st 
July, 1976.

[Placed in Library. See No. LT- 
10996/76].

Review and Annual Report of Bharat 
Coking Coal Ltd., for the tear 1974-75
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[Placed in Library. See No. LT- 
10997/76].

12.91 hr*.
PARLIAMENTARY COMMITTEES 

Summary or Work

SECRETARY-GENERAL: I beg to 
lay on the Table a copy o f the ‘Parlia­
mentary Committees—Summary of 
Work’ pertaining to the period 1st 
June, 1975 to 31st May 1976.

I2.ll fairs*
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following message 
received from the Secretary-General 
of Rajya Sabha.*—

‘I am directed to inform the Lok 
Sabha that the Rajya Sabha at its 
sitting held on Tuesday, the lOtb 
August, 1976, adopted the follow­
ing motion in regard to the Joint 
Committee on the Constitution 
(TMrty-second Amendment) Bill,
1973:-—

“That this House concurs in 
the recommendation of the Lok 
Sabha that the Rajya Sabha do 
appoint nine members of the 
Rajya Sabha to the Joint Com­
mittee of the Houses on the 
Constitution (Thirty-second Am­
endment) Bill, 1973, m the vacan­
cies caused by the retirement of 
Sarvashri Bhupesh Gupta, Roshan 
Lai, V. B. Raju. Mulka Govinda 
Reddy, Lai K. Advani, K. Chand- 
rasekharan. S. K. Ganguli, Om 
Mehta and Shrimati Aziza Imam 
from the membership of the


